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CANTR ALY ADMIN BIRATIVE TR LBUNAL
JODHPUR BEACH, JODHOUR .

Date of Order ; Q0-04-200).
O IGINAL APPLICAT ION Ho. 325/1299.
G. Co Goyal son of shri Bayal Chand, aged about
40 years, reslident of 3/334, RH3 Hanumangarh Ju,
at present ewployed on the post of Ofrice wuper~

visor { under suspension ), in the office of

buperintendent of post Offices, J’h'unjhunu.

AP2LICANT ...

VERSUS

1. Union of India through Secretary to Govt. of
India, Min, of Communlication, Departuent of post,
Sansad Marg Dak Bhawan, New Delhl.

2. Dlrector General, Department of Post, Dansad
Mary, Dak Bhawan, New Delhi.

3. Chief post Master General, Rajasthan Circle,
Jaipur.

4, Post taster General, Rajasthan western Region,

Joghpur,

RESPONDENTS . .

Mr, J. Ko Kaushik, counsel for the zpplicant,
Mg, Vinit Mathur, counsel for the respondents.

C__l__‘:_‘i'.mvi
} Hontble Mr. Justice, B. 9. Ralkote, vice Cheirman.

Hon'ble Mr. Gopal Singh, Administrative Member.

R DER

( per Hon'ble Mr. Gopsl Singh )

In this application under Section 19 of the
Administrative Tribwnals Act, 1985, applicant G. C.
Goyal has prayed for aﬁ‘_;t%;ﬁé-h?-ﬂg.t,h@ = lmpugned order
dated 22 .10.12399 and for a direcction tu the respondent

to cosider the candideature 2f the applicant for
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promotion to the post oFf P38 Gr B as per his merit

and the Rules in force with all consequential benefits

2o Applicant's case 1s that he was initially
appointed as postal aASsistant on U4.03.1975 at
Hanumangarh Junction. He earned varlous promotl.ns
in due course and he 1y presently working on the

oost of Uffice wupervisor in the office of suodt.

ob post Offices, Jhunjhunu. The respondents departiient

cnducted an examinationfor the year 1996 for the post

of »Sh Gr B vide letter dated 26.08.1997 ( aunexure

A=4 ). The appllicant fulfilled the requisite

congitions to be elligible to take the sald examinallig
appllied for the same, but his candidature was xept
provisional. He took the examinatlon and gubsequently
vide letter dated 22.10,.,1999, the applicant was
Informsd that his candidature f£or the 2ald examinatioan
was cancelled. It pointed out by the agplicant thet
in the year 1337 he was Lmplicated by the C.3.1.

Team for alleged illegal gratification case and the
sald criminal ceSe was declided on 11.05.2000,

whereby the applicant was exonerated by the C.B.I.
Team. it has therefore, been contended by the
applicant:...that the result of his examination should
have beenkept in a sealed covef, to P2 opened after
his exoneration in the C.B.l. case. Now, that the
applicant has been exonerated in the C.B.L. case,

he should be granted &« the benefiﬁs due to him.,

Hence, this applicationm.

3. In the counter, the applicatiolr haw been
denled by the resgondents, they have cited JGp&T
letter dated 12.12.1994 in regard to cancellatiou of

the provisional candidature 2f the appllicant and it
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‘hag been, thergfore, submitted that the application

L5 devold of eny merit and 1s liable to be dismissed.

4o Wwe have heard the learned counsel\ﬁor the
paltlies and perusead the reccrds 2f the case carefully.
5. There is no disgute that the epplicant's

candidaturfe was kept provisiscnal as he was facing

¢ ¢riminal case by the C.B.l, Though, he was

allowed

initially </. .. ©0 a,pear in the examinatlon , his

candidature was cancelled subsequently by the

regpondents department. In this connectiod, we

conslder it ap roPr*ate to reproduce balow DORET

letter

dated 12.12.1334.

* Suk : Regulerisaetlon Of provisional candi-
dature of candlidates qulng degartuental
promotion examination neld In the Deptt.
of posts-instructions regacding.

wlr,

I am directed to inform that instances
have come to the notice oOf Dte. where the
circle offices have been taking up cases of
regularisation of prcvi ional candidates
from their circles in respect 2f the . .
centrally controlled departiental p:omJth;
examinations after CdﬂcelldLLuh oif their
candldature It has been observed that
candldature of such candidates 1s regulari
sed after the exalilnation has b2en conducte
and belated lntimatilon 1is sent to the ote.
In accordance with the existing rules once
the candidature of any candidate 1s cancell
by the circle office, hisg/her naiwe 18 rsmov
from the list of candidates before finalisi
the results of the e xaminaticiis., There 1is
no provision in rules for l“ghlafladtldn o1
thelr candidature once it is cancelled by
the circle officer.

nstractions time and. agein have been
ed ERat the provisional Candidature
t k ing de dltdunugl sromptlon exaws, shoul



be regulacised as early as possible and in any
case within a period of two weeks after the
holding of the concerned examinatlion., NoO
action with regard to provisional candidates
for commnication of Mmarks etc. will be taken
unt i1l it is regularised by the circle of. ice
with In the prescribed perliosd as mentioned
above . Responsibpllity for regula. isation

SE provisional candidature primarily rests
with the circle offiges as pointed out in
d.o. letter no., 7-1/92/D¢ dt. 16.04.1992
issued by the then Hember (V) .

03 These istructions may please be
noted for strict comlinace.

"m‘% 6. The above wentioned letter is in the nature

of instructlions issued on the subject, but do not teke
the shape of :a. rule. A8 & matter of fact, since

a criminzl cese was pending against the applicant

at the relevant time , his candidature sh :uld bheve
beeni cancelled only after kmowing the resalt of the
criminal case., Thus, in our ouinion, the respondents
departiment . .erred Xxxxx in cancelling-the cendldature
of the applicant for thé Sald examinatlion. Now,

that the applicant has peen exonerated Of all the

charges, it would be,juSt and appropriate that smoee

the result of the agplicatiha for pSs Gr B examinatiou
hala for 1936 be declared and the applicant ke
extended <« the penefits as per his resull ..

"
/’*‘l A-ccordingly, we pasSs. .the order as under s -

w The O.4. i85 allowed. The respondents lette
dated 22.10.1339 ( Annexure aA-l ) 1s guashe
and set aside. Respondents are directed t
declare the result 0f the asslicant of the
PSS Gr B examination held-£2r the Year 1936
and in case he Ls declared successful, the
applicant should be extended promotic. and

'all-the othe:r consequential benefits, as
if no criminal cuse wys pending against
him. No costs ",

( GpAL SIKGH ) { B. 5. RAIKOD )
Adin . FMember JLilce Chalrman
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